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(c) how many vacancies in the
Middle Management Grade II were
de-reserved during the above period
and what procedure was followeq for
the purpose;

(d) whether the Bank has filleq up
the backlog of vacancies in this grade
reserved for SC|ST; and

(e) if not, by when the backlog is
likely to be filled up and what is
the extent of backlog at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) According to policy  guidelinse
for reservation of posts for Scheduled
Caste|Scheduled  Tribe (8C|ST)
there is no reservation for these ca‘ce-:
gories in promotion from JMG Grade-
I to JMG Grade-IT and above, Infor-
mation regarding promotion of officers
from the JMG Grade-I to JMG Grade-

II, as reported by the bank is as
under: —

———

Total promoted Nn, p-omot-d

Year from I\/IG-I tn  belongi
JA ging to
JMG  Scale — w_g_f-
-II SC ST
1980 . .o121 2 _0«1_
1981 . . 131 5 .
1982 . . 94 —_ 1
1933 . . 288 — —
1954 . 2
(Till A'igase) 7 ' !

(c) to (e) Do not arise.

Settlement of duey; of Indian compa-
niegs who havé taken up construction

work in TRAQ
2521. SHRI BHAGATRAM MAN-
HAR: 1,
SHRI BIR BHADRA PRA-
TAP SINGH.

Will the Minister of FINANCE be
pleased to state:

(a) what are the details of the
agreement with Jraq for the stttlement
of dues to be paid to the Indian Com-
panies which have taken up construc-
tion projects there;
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(b) the extent to which this agree-
ment differ with that of the 1983
agreement and what arrangement is
being planned for the settlement of
payment of dues in 1985;

(c5 what are ihe details of Govern-
ment scheme to assist the Indian com-
panies engaged in construction project
in Iraq, including the amount of loans
in Indian and foreign currencies sanc-
tioned to them so far; and

(d) whether Government are con-
sidering to give foreign currerncy
loans to the Indian companies for new
projects in Iraq?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHPI
S. M. KRISHNA): (a) and (b) The
agreement entered into by Govern-
ment of India with Government of
Irag for settlement of dues to be paid
to Indian companies who have taken
up construction projects in tha*t co-
untry broadly provide for arrange-
ments for partly receiving payments
on deferreq basis in view of the
financial constraints faced by Iraq.
In terms of these agreements dues
upto 1982 were payable in four instal-
ments upto 31-12-1983, the dues for
1983 were payable partly through pur-
chase of oil and sulphur by Indian
and the remaining amount defeired
for a period of two years repayable
thereafter in four six monthly ipstal-
ments. Dueg for 1984 are also’ pay-
able partly through purchase of oil
and sulphur, and the balance deferred
for three years, payable thereafter in
four six monthly instalments. Interest
at LIBOR (London Inter-Bank Offer-
ed Rate) would be.payable on the
deferred amounts. No arrangements
have been planned for the settlement
of duec in 1985 If necessary these
will be decided upon after mutual dis-
cussiong with the Government of Iraq,

(c¢) The following facilities have
been allowed to the Indian companies
engaged in construction projects in
iraq for completion of the palance
portion of the ongoing projects:—
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(1) Need-based foreign currency
loans through branches of Indian
banks abroad.

(2) Rupee loans to meet the com-
mitments regarding payment of
wageg payable in India.

(3) Treating the portion of the
wages payable in India out of the
Rupee loan sanctioned, as deposits
in the non-resident (external) ac-
counts of the workers.

(4) Concessiona] rate of interest
on the above Rupee Loans.

(5) Reduction in the charges for
guarantee by financial institutions
viz, Export Jmport Bank of India
and Export Credit Guarantee Cor-
poration.

The amounts of foreign currency
loan and Rupee loan are decided by
the Working Group in the Export Im-
port Bank of India taking into con-
sideration the requirements of each
company. The amount sanctioned so
far stands at:—

(1) guarantees for foreign cur-
rency over drafts of US Dollars 310
Million,

(2) Rupee loans of Rs. 75 crores.

(d) No Sir. However, for new
projects in Iraq the Indian companies
would be able to avail of foreign cur-
rnecy loans on the same basis as per-
missible to Indian companies under-
taking construction projects in other
countries.

Presidential Premises in Possession of
Collestorate of Customs, Bombay

2522. SHRI BHAGATRAM MAN-
HAR: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that .the
Collectorate of Customs, Bombay is
in possession of a number of residen-
tia]l premises which are in use for
storing confiscated goods;

[2l AUG. 1984]

to Questions 170

(b) if so, what are the details of
such premises with the details of the
terms and conditions of lease agree-
mentg with the owners and in how
many cases the lease agreements have
expired; :

(¢) whether it is also a fact that
the Government of Maharashtra had
declared certain areas which were
earlier “Industrial” to be as ‘“Resi-
dential” areas through their Gazette
Notification in 1983;

(d) if so, what are the reasong for
which Collectoratle of Customs is still
using the permises which have been
declared “Residential” for storing con=
fiscated goods ignoring the orders of
the Government of Maharashtra; and

(e) whether it is also a fact that
some M.Ps and M.L.As have written
tc the Government of India for the
vacation of one of such residential
premises in Prabhadevi area, if so,
what action Government have tlaken
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF TFINANCE
(SHRI S. M. KRISHNA): (a) to
(e) The information is being collected

and will be laid on the Table of the
Hnuse.

Loan Application under D.RI. Scheme
received by Banks in Azamgarh Dis-
trict of Uttar Pradesy

2523. SHRI BIR BHADRA PRA-
TAP SINGH. Will the Minister of
FINANCE be pleased ty state:

(a) what is the number of applica-
tions for loans received by the bran-
cheg of nationalised banks in Azam-
garh District of Uttar Pradesh under
the Differential Rate of Interest
Scheme from 1st January to 30th
June, 1984;

(b) what is the number of such
applicationg which have since been
sanctioned; and

o



